LOK SABHA DEBATES

LOK SABHA

Thursday, July, 12, 1979/ Asadha
21, 1901 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKEK in the Chair.)

ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Q. No. 61.

MR. SPEAKER : T shall take up
the matter,
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (¢). A
statement is laid on the Table of the House.

Statement

The All India Railway Employees
Confederation, which is an unrecognised
body, started a “‘work to rule’’ movement
on 8th May ’79 and withdrew it from
26th May ’79. The Confederation con-
sists of the following categorical Associa-
tions as its constituents:—

1. Indian Railway Loco Mecha-
nical Staff Association.

2, All India Station Masters’ Asso-
ciation.

3. Indian Railway Ticket Check-
ing Staff Association.

4. All India Railway Commercial
Clerks’ Association,

5. All India Railway Ministerial
Staff’ Association.

6. All India Guards Councial.

7. Indian Railway S & T Staff
Association.
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The Confederation was called for a
mecting on 3o-4-79 and again for a meeting
14th and 1g9th' May, but they did
not avail of this offer. On 3-5-79 and on
6-5-79, they were also advised 1n writing
to give up their agitational approach. The
Confederation did not avail of the offer for
meetings and also did not pay heed to the
advice to give up the agitational approach.
The movement did not have any appreciable
effect on the working of the Railways and
hardly any Central Trade Union Organi-
sation supported it, It is gratifying to note
that the railway staff in general, as well as
both the recognised Federations and Bhara-
tiya Railway Mazdoor Sangh did not as-
sociate themsclves in the agitation.

The main demand of the Confedera-
tion is the 6-point charter of demands pre-
sented by the railwaymen’s representa-
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tives before the strike of May '74 inclu-
ding Bonus. The position in respect of the
demands contained in that charter is given
in the annexure. In addition to these, the
Confederation had 39 other demands co-
vering a wide ficld of conditions of service
of railwaymen. The position was explain-
ed to them at a meeting on 21-4-79.

During the past 2 years a number of
decisions benefiting various sections of rail-
way employees and costing over Rs, 126
crores have been taken through negotia-
tions with the employees representatives

The Confederation has asked for a fur-
ther meeting and the question of fixing up
a date for the meeting is under considera-
tion

ANNEXURE
Pos ition regarding G-peints Charter of Demands’

Demand

Position in respect thereof

. (i) All Railwaymen be treated as industrial
workers with full tradeunion rights in-
cluding the right to negotiate.

-

. (ii) The working hours of Railwaymen shall
not exceed eight hours per day.

-

. (iii) There shall be job evaluation of all rail-
waymen through a scientific system
to be followed by their reclassi-
fication regradation with the need based
minimum wage for the lowest paid
worker.,

. Pending the completion of job evaluation
and reclassification, immediate parity in
ages with those of workers in the
Central Undertakings piz. HMT, BHEL,
HSL, HAL etc.

»

1. (i) Alrcady Railway employces are governcd
by the provisions of the Industrial Disputcs
Act, However in respect of the terms and
conditions of service, they are traditionally
treated as Government servants, as basically
railways are in the nature of a public service
and are run directly by Government because
of their social and strategic importance.

. (1i) The demand for uniform duty hours o
8 a day for all categories of railnay stafl work-
ing in different conditions irrespective ot
workload them cannot be accepted. However
the Miabhoy Tribunal award on the Hours
of Employment of Railwaymen has been
accepted with effect from 1-8-1974.

1. (iii) and (2) : Arising cut of the negotiaticrs

with the labour prior to May 1974 strike,
in which an understanding was arrived at
for job evaluation within the frame-work cf
the Third Pay Commissions’ recommendations,
a Tribunal consisting of a Neutral Chairman
with two labour representatives nominated by
the two recognised Federations, and two cff:cial
side members, has been set up to go into the
reclassification of workshop staff and already
interim recommendations of the Tribunal
received in April 78 werc considered by thc
Ministry and orders for implementation as
modified were issued in August, 1978.
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Demand

Position in respect thereof

3. Bonus at the rate of one manth’s wages
for the year 1971-72 and 1972-73.

4. Decasualisation of all causal railwaymen
and their confirmation in service with
all benefits given to them with retros-
pective cffect.

5. Adequate and subsidised foodgrains and
other essential commodities through de-
partmentally run shops.

6. All victimisation cases should be with-
drawn.

In so 'far as  parity in wages is concerned
the Third Pay Commission observed that fair
comparison with private sector or public
sector cannot be accepted as a sound basis
for fixing the level of wages of Central Govern-
ment employees including railwaymen. In
any case, this is a matter affecting Central
Government employees as a whole and no
unilateral action can be taken by the Ministry
of Railways in s¢/fay as railwaymen are con-
cerned. This is algo linked with the question
of wages, incomes, and price policy.

3. The Government have appointed a Group

of Ministers comprising the Dy, Prime Minister
and Minister for Finance, Home Minisier
Labour Minister, Minister of Industry and»
Minister of Petroleum, Chemicals and Ferti-
lizers, to consider the recommendations con-
tained in the Report of the study Group on
Wages, Incomes and Prices including that on
the issue of bonus. The matter is now before
the cabinet.

4. While it is not possible to achieve the ideal

stage of complete decasualisation immediately
substantial progress has been made in giving
regular employment to casual labour. Steps
have also been taken to redress the grievances
of those who have to continue as casual Labour
due to shortage of regular vacancies, etc.

5 The issue raised cannot be considered by the

Ministry of Railways alore since Goverrmert
has to take a decision covering all Centra
Government employees.

A number of cases alleged to be victimisation
cases were brought to Government’s notice in
the recent part and they have been looked
into, and such action asis necessary and
feasible depending upon the merits of each
case has been taken,
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SHRI RAVINDRA VARMA : Sir, at
the moment there is no work-to-rule in
any one of the zones of the Railways. The
work-to-rule which the hon’ble Member
has referred to took place in May and ano-
ther earlier than that. The Second ques-
tion that he raised was about the demands
for which this ‘work-to-rule’ was resorted
to. In the main body of the answer the
statement itself contains an annexure. It
gives the main demands put forward by
those who went on ‘work to rule’

The hon. Member is quite right when he
says that some of these demands relate to
the period prior to 1974.  Agitation was
going on since 1974. And approximately
39 other demands were added to this later
on.



7 Oral Answers

The position in regard to each of these
main demands has been stated in the anne-
xure itself. Therefore I am not going into
them now in detail here,

SHRI RAVINDRA VARMA : Mr.
Speaker, Sir, a copy of the'answer to the
main question is already with you, There
is an annexure to the statement.

On the left side we have given the de-
mands. On the right side we have given
the position in respect of each of these de-
mands. Ifitis your pleasure, I shall deal
with each one of these demands.

MR SPEAKER : You have alrcady put
them there.  Mr, Jaiswal, they are al-
ready there,
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SHRI RAVINDRA VARMA : Some
of the demands that were raised in 1974
are demands which can be dealt with and
decided upon only in the context of a gene-
ral attitude towards them. Some of these
demands have not been settled yet. For
instance there is the demand regarding
parity in pay. There is a demand that
there should be job evaluation on a scien-
tific basis and pending the completion of
that job evaluation and reclasification,
there should be immediate parity in wages
with those of the workers in the Central
Undertakings, Now, Sir, these are all mat-
ters which do not relate to the Railways
alone. Such issues have to be decided as
a matter of policy as these relate not only
to the Railways but other departments of
the Government as well, It is therefore
obvious that a decision has to be taken in
the overall context, Therefore, in the
case of some demands like the job evalua-
tion and reclasification and parity " of pay
with the public sector undertakings and
even decasualisation and so on, these are al]
demands which affect many departments
of the Government and the questjon has
to be dec.ded upon in the overall context.
Therefore we are to arrive at a judicious
decis:on.
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Now I will answer the second part of
his question,
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SHRI RAVINDRA VARMA :
As the hon. Member is well aware of all
that  has happened after 1974, it
is not necessary for me to recount all
that happened after 1974. The second
part of his question related to bonus,
He referred to the attitude of different
ministers in the cabinet on the question
of bonus, It is for the Cabinet to take
decisions and who  holds what views
and so on is a different thing altogether.
So far as decision of the Cabinet is
concerned, no decision has been taken in
the matter, and when there will be a
decision, it will be no split decision.

SHRI KRISHNA CHANDRA
HALDER : I would like to know from
the Minister as to what is the total
number of cmployees and workers who
resorted to ‘work  to rule’, What is
the percentage of long distance mail
and express trains which reached their
destinations late, Regarding the bonus
issue¢, now the Cabinet Sub-Committee
is considering  this  bonus question.
I would like to know when this decision
regarding granting of bonus to the railway
employees will be decided upon by
the Cabinet, I want to have a categorical
answer from the hon, Minister,

SHRI RAVINDRA VARMA
Sir, the first part of the hon, Member’s
question relates to the delays that were
accasioned as a result of the work te rule
as well as the impact that it had on the
services of the railways. Out of g zones
of the railways, 8 zones were comparatively
free from the impact of the work to rule,
Scrvices in the Southern, South-Central
and South-Eastern zones were normal.
The impact on the Central, North-
Eastern, North-Frontier, Northern and
Western Zones was marginal and insigni-
ficant. The only zone in which there
was a real effect was the Eastern Zone
where 22 passenger trains were cancelled
and 48 passenger trains suffered delay and
detention, Now, I would like to point
out, so that this may be understood in the
overall context of the problem, of the
size of the dimension of the problem,
that during these days for which there
was work to rule in May 1,08,000
passenger trains were actually running.
Out of this number, which ran during
those days, only 22 were cancelled and
48 had suffered detention.
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About the bonus, he wanted to know the
specific dates by which the decision
would be taken, I can only say that it
will be taken as soon as possible,

SHRI A. K. ROY : I wonder why
there should be any difficulty and dis-
location if some body works according
to rule, That is the wonderful part of
it because in Dhanbad I have scen that
the Chief Safety Officer had suspended
30 safety rules to keep the train going.
that means we should presume that
the trains are running while the workers
work  against the rule., That is the

int I wanted to stress on, The rules

ve become obsolete and the arrange-
ment had become such that if an employee
works strictly according to the railway
rules, trains cannot move. Of course,
bonus issues and other issues are there.
But if the arrangements are such that
safety rules cannot be enforced in running
the trains, then the whole thing should
be looked into. Now, a number of
employees have been victimised due to
work to rule movement. I would like
to know whether the Minister knows
the number of employees who have been
victimised and  whethtr the Minister
will reconsider those cases in view of the
fact that now the situation is normal,

SHRI RAVINDRA VARMA : The
hon. Member believes that delays are cau-
sed by the rules being obsolete. This is a
matter which should be looked into. But
it is very clear that work to rule is often
resorted to as a means of circumventing a
situation which may be described as a
strike. My hon. friend is well aware of the
the methods that are employed in the pur-
suit of the demands that the unions put for-
ward. I do not have, therefore, to explain
‘to him the uses to which such agitations
as work to rule are put. Nor do I think
the questions called for has an occasion
in which I should enter into the debate.
But as far as the effect of the work to rule
in the railways is concerned, I have al-
ready tried to point out that the impact
on the running of trains was marginal and
confined to one zone.

About victimisation. I can say none
was penalised for working to rule, But
those who tried to hamper the movement
of trains or indulged in sabotage etc were
punished and will be punished.

SHRI A. K. ROY : I wanted to know
the number of employees victimised.

SHRI RAVINDRA VARMA : In
the case of one “work to rule’” agitation
action had to be taken against a number
of employees. Against 147 persons, action
such as break-in service had to be taken
and wage cut was imposed in 280 cases.
Action was initiated for imposing penal-
ties in 39 cases.
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Minor penalties  were  imposed
on three cases and fifteen emplo-
yees have been suspended and ten have
been transferred and as a result of the de-
monstration of the Government’s will
to ensure that passenger and goods traffic
are not hampered by such subterfuges
as work-to-rule, there has been improve-
ment in the functioning of the railways
in general.

SHRI C. K. CHANDRAPPAN : In
the last part of the statement it is stated
that in addition to these six-point charter
of demands, the Confederation had 39
other demands covering a wide field of
conditions of service of railwaymen and
the position was explained to them at a
meeting on 21st April, 1979. I would like
to know whether it was merelv explained
to them or any action has been taken on
their 39 other demands. In that case
what are the decisions based on which
action has been taken bv the Government.
Shri Halder wanted to know the date on
which the bonus question will be decided.
1 am not interested in knowing the date.
Iwould only like toknow,what exactly
will be the attitude of the Government
in regard to this question because different
Cabinet Ministers have come out with
different views publicly. The Minister
of Industry who was the leader of the rail-
waymen in 1974 strike said that he was
even prepared to leave the Cabinet if
bonus was not given to railwaymen.

MR. SPEAKER : What is the question?
SHRI C. K. CHANDRAPPAN : 1

am just reminding the Minister through
you, Sir. Then there is another very im-
portant Minister, the Deputy Prime Minis-
ter who said that no bonus would be given
to anyone.

PROF. P. G. MAVALANKAR : Which
Deputy Prime Minister senior or junior?

SHRI C. K. CHANDRAPPAN : One
of them, Shri Charan Singh. I do not
know what is the attitude of his Ministry,
the Labour Ministry. In this situation,
it will be good if the Minister can enlighten
the House as to what is the overall ap-
proach of the Cabinet to this question,
whether it is representing both the views,
one willresign and the other will not allow
1t.

SHRI RAVINDRA VARMA : T!\c
first part of the hon. Member’s question
refers to the other demands of the Con-
federation. I would like to say that this
All-India Employees’  Confederation
which gave the call for the work-to-rule,
starting on the 8th May and cndmg. on
26th May is an unrecognised trade union.
Even so, the Railway Ministry is having
informal discussion with them on their
demands and the Railway Ministry has
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already held many discussions with them.
Practically, it can be said that every six
months there will be discussion with this
Confederation. In the month of De-
cember and again in the months of Janua-
ry and April a series of meetings were held
with them at which various demands were
discussed, but some how or the other, to
wards the end of April, the Confederation
took an ununderstandable attitude and
declined to attend meetings to which the
Ministry invited them. They declined
to attend the meeting convened on 3oth
April.  Subsequently a letter was sent
to them asking them to attend the meeting
on 19th again they were asked to come to
a meeting between 14th and 19th but
they declined to accept all these invitations
from the Ministry and come for negotia-
tions. After the withdrawal of the work-
to-rule, they have asked for another date
for discussions and the Ministry has
informed them that in principle, the
Ministry is willing to have a discussion
and a date has 9 be fixed.

Among the main demads out of the
39 demands which the Confederation has
put forward are the demands like cases
of victimisation and penal transfers to
be cancelled, bonus decision should be
made within a time limit, their should be
removal of disparity caused by grant of
loyal increments in conncction  with
the strike of May, 1974, therc must be
revision of scales of pay for a number
of categories, time-scale promotions
should be introduced in all grades and
negotiations facilities should be given at
all levels. These are the main subsidiary
demands.

MR. SPEAKER : What is your
attitude to the question of bonus ?

SHRI RAVINDRA  VARMA
The attitude of the Government is crystal-
lized in a decision. What the country,
House and the workers arc  concerncd
with, is the decision and not the preli-
minary cogitation.

SHRI SAMAR MUKHERJEE: T know
the details of this background. About
what the Minister is renlving he has no
direct knowledge. 1 isveplving on the
basis of the notes. The decision for
work-to-rule was taken in February, at
the Secunderabad convention. I attended
that convention, and the work-to-rulc
started on 8th May. There was a long
gap. If Governmenthad wanted to avoid
it, they could have discussed and come
to some settlement. From the statement,
you can see that on 21st April, there was
a meeting.  After that meeting, the
reaction of the leaders was this. Parti.
cularly, their General Secretary met
andtold me that a Member of the Railway
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Board met them. The attitude of the
Government was that no demad could
be fulfilled. That was their reaction.
Actually what language was used, I
did not know. And they insisted on the
question of withdrawal of victimization
cases. Ifthat had been done, this work-to-
rule could have been avoided. I had talks
with the Ministers also. I told them:
you give some assurance, so that this
can beavoided. But there wasno assurance
given,

Ultimately, the workers boycotted
that meeting of the 3oth. The Confe-
deration was called for a meceting on
30th April and again for a meeting.
You notc the dates. Againfora meeting
on 14th May. Their decision for work
to-rule was from 8th May. It was the
date of the anniversary of the historic
Railway Strike of 1974. So, what does
calling them for a meeting on 14th May
mecan? The Railway Administration is
not prepared to concede the demands.
It was utter negligence expressed by the
Railway Administration.

MR. SPEAKER : You are making
a criticism, « and not putting 2 question.

SHRI SAMAR MUKHERJEE :
Because I know all these developments.
That is why I am telling them : cven
after the withdrawal of the work-to-rule,
the position stands as itis. So unless
this questionof victimization is immediately
solved, they are thinking in tcrms of again
going into action. That is why I ask
the Minister to give an assurance here and
clarify whether their immediate den.asds
would be conceded or not.

SHRI RAVINDRA VARMA : My
hon. friend referred to the history of the
negotiations, and the threat and the
execution of the threat to go on work-to-
rule. And he said he was perso-
nally aware of it, since hewas present
when the decision was taken. I must
admit I was not present when the decision
was taken. But he said that an assurance
was asked for, and it was not given.
It is very difficult for any Government
or any negotiating party, when 39 demands
are put before them and they are asked
to give an assurancc on the spot. I
matters were so simple, there need be
no ncgotiations at all and if you made
demands and say that they must immedia-
tely say ““yes” or “no’’then it is likc making
a demand and asking for its immediate
acceptance,

SHRI SAMAR MUKHERJEE : I am
.lking about immediate demands.

SHRI RAVINDRA VERMA : Whether
it i3 a negotiation, or dictation—I do
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not know. My hon. friend took objection
to the choice of the day, siz. 14th May
because that was the date of the anni-
versary of the ....(Interruptions)

SHRI SAMAR MUKHERJEE: 8th
May was the date of the anniversary,
On that day, the historic strike of 1974
was started, From that date, they decided
to go on work-to-rule. But the mecting
was called for the 14th May, That shows
the Railway Administration was not will-
ing to come to a settlement.

SHRI RAVINDRA VARMA: No; it
does not show that. I must, at the cost
of repetition, remind the House that I
said that there was a meeting with this
Federation on the 20th and 21st December,
in spite of the fact that this was not one
of the two recognized federations. Then
there were special meetings for the discus-
sion of these demands with them on the
11th and g31st January and on the 21st
April. (Interruptions) If the Government
was not anxious for negotiations, if there
was no inclination on the part of the
Government (Interruptions) to undertake
negotiations with the genuine spirit of
finding a solution, then Government need
not have had discussion with them on the
11th and 31st January and again on 21st
April, Then, when it was found that no
ﬁ;ogrm was being made, or no solution

d been reached, then again there was a
suggestion for a meeting on 3oth April.
goth April is not the 8th of May, They
were requested to come for a meeting on
the goth of April for which they raised
objections saying that they had organisa-
tional work ectc.
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